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HIGH COURT FOR THE STATE OF TELANGANA
ATflYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE E}C,HTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENry FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 23658 OF 2020

Between:
Kona Bhanu
Occ. Student,

Teia Reddy, D/o. Rama Mohan ReddY,
(/o. O.ruo.glOa7-7-3, Krishnapuram, Sth

aged 23 years
Road Tadpatri,

AND

1

Anantapur District

,..PETITIONER

The State of Telangana, represented by its PrincipalSecretary, Medical and
Health Family Welfire Department. Se&etariat Buildings, Hyderabad

Kaloji Nararayana Rao University of Flealth Sciences, represented by its
Registrar, Warangal

The Convenor, MBBS-2020-21, C/o Kaloji Na Rarayanao University of Health
Sciences. Warangal.

...RESPONDENTS

2

J

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of writ of Mandamus, declaring the action of the respondents particularly

the 2nd respondent in not considering tfle petitioner for counseling and admission

into MBBS course under category-B and c in Management Quota for the

academic year 2020-21 by receiving the requisite fees as illegal, arbitrary,

unconstitutional and consequently direct the respondents to consider aM include

the name of the petitroner in the counseling for admission into MBBS course under

category-B and C in Management quota for the academic yeat 2020-21'



lA NO: 1 OF 2020

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to direct
the 2nd respondent to consider the case of the petitioner and permit the petitioner
to appear the 2nd counsering under Management euota in category -B and c for
admission into MBBS course for the academic year zo2o-21 by receiving the
requisite fees, pending disposal of writ petition.

Counsel for the Petitioner: SRI pENUBALLI RAMESH BABU

Counsel for the Respondent No.1: SRt p. SHRAVAN KUMAR DOUG,
GP FOR MEDICAL HEALTH FW

Counsel for theRespondent Nos.2 and 3: SRI A. PRABHAKAR RAO,
SC FOR KALOJI NARAYANA RAO UNIVERSI.' OF HEALTX 6CIETCES

The Court made the following: ORDER
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THE IION'BLE THE CHIEF JUSTICE ALOKARADTIE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No.23658 of20m

oRDER: (per the Hon'ble the Chief Justice Alok Aradhe)

None for the Petitioner'

Mr. P. Shravan Kumar Goud' learned Government

Pleader for Medical, Health and Family Welfare appeas for

respondent No.l .

Mr. A. Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafterreferredtoas.theUniversity,)appearsfor

respondent Nos.2 and 3'

2.InthisWritPetition,thepetitionerisaggrievedbythe

action of the University in not considering the case of the

petitioner for counselling and admission to MBBS course

under Category - B & C in Management Quota for the

academic Year 2020-21 '

3. A Bench of this Court by an interim order dated

23.12.2020 had permitted the petitioner to participate in the

hnselling.
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]J &JSR J
w.P.No.23658 of 2020

4. In view of the aforesaid interim order as well as the fact

that the academic year 2020-21 is over, no further orders are

required to be passe.d in this Writ Petition.

5. Accordingly, the Writ Petition is disposed of.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
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To,

TJ
LS

SD/-P. PADMANABHA REDDY
ASSISTAN T(R-EGTSiTRAR

/-,
SECTION OFFICER

1 The Principal Secretary, Medical and Health Family Welfare Department-' s"ir"iJi'"i eritoings, fhe State of Telangana Hvderabad

2 il; R;gi;i;i kii"ii Nararayana Rao Universitv of Health Sciences'
Waranoal.

3 il:t;11."or, MBBS-2020-21,Cto' Kaloii Na Raravanao Universitvof Health

Sciences. Warangal.
4 on"J CC b'Sii-pEnuoatti Ramesh Babu' Advocate [oPUCl
5. one cc to sri A. praunar<ii'cio, 5c fd Katoji Narayana R'ao University of

Health SciencesloPUCI
O ii6"CCii"'CF'foi fr,feiical Health Family Welfare Hrgh Cotrrt for the State

of Telangana. at Hyderabad [OUT]
7. Two CD Copies

u.V
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HIGH COURT

DATED:1811012024

ORDER

WP.No.23658 of 2020

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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